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31 July 2018
Sirs Sanjoy Kumar Jha
Seoretary
Central lectricity Regulatory Commission
Yrd &4 th Floor. Chanderlok Building.
O Junpath. New Delhi- 110001

Subjeet: Comment on Dratt Central Electricity Regulatory Commission ( Deviation
settfement mechanism and related matters) (4™ Amendment) Regulations 2018

thad come out with the 49 Amendment to draft CERC { Deviation settiement mechanism

elated matters) Regulation vide vour letter dated 297 Tune 2018 with a request to
Vide comments by 317 July 2018,

e perused the wmendment and o

W ¢

ur comments on the same s attached as Annexure-1

cyuest vou to please take the same on record and consider these comments

{natizing the dralt amendment.
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Annexure-1: Comments on 4" Amendment t6 CERC (DSM

, Proposed Draft Previous Provision
; o 1ol L

b Adter the existing proviso to clause (1 of
Regulation 7 of the Principal !

Regulations. a new proviso shall be udded as under:

cd also that the total deviadion from sche

forms cburing o dav shali nor he in oveess of 37

af the toid scficdule tor the dranvee entitios aid 1

e geicraiors aind additional clarae of 20% of the

detil base DSM pavabie - receivabie shall
applicabic v case of said viotation,

l

Regulations and related matter) Regulation

. Remark

Itis requested o Hon'bie Conunissios
overall cap of 1% for o smail hvdro por
shouldn™t be imposad. b g
that such run of the river genertor
backup tor grid stability and backing
down with such overall deviation cap o1 19, s
not i interest of the erid managenent

considering the fact that river wa

s wWithout ~us iie

(SRR

| opportunity gone. [{average frequencs pornas
for allowing the small hydro plant o des T
more than 1% then it shouid be allowed 1o

| SO
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No ~Proposed Diadt

|
B Clagtse ¢ 10 o B 7ol the Principal
Regalations shatl
substituted as i
adin iy ronr schiedude
: NV radt egatived Py any regional
w2l sy (haver e selior) shall ave
| et dhicas doveation from sohedule chanosed.
1 wity 4 i
b LICLioN ¢ i
Pronp (07300 0 fars sign of s deviation troim
] sehedute sivali &0 honaed m et time block i ¢
I OY 00 B tes 059 55 s from pasitive 1o nedativie or
: HERAVC Lo poasttive e the case may be
! Provided i violasion of the requirentent widor this
‘ clause shaii et o addiional suclionge of 207 on
the denly hase DSM pavable receivable as the case
mav he,
J
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Previous Provision

In the event of susiained desiation

trom schedule in one direction

{positive or neaaiive) by any

regional

entity (buyer ar seilery shall have
sob ther deviation

1o make sit

Wik L such 1

fonat

from schedule chanced. at feast

once, after ey

oL
(S 3

12 e blocks,

~ Remark

s requested Commission 1o clarify whether
the sine would be applicable on a Loneraton
connected 1o cither STUH Distribution System?”
et our view it s not a regional entity
However the Distribution Company of the Stare
which is aregional entity may impose on such

sl Bvdre coneeator on back to back basis,

CHatall itis applicable. then For small Hydro {
connected to cither STU or Distribution syvstem,
Hon'ble Commission is requested if the

| Pervious regulation proviso is kept as it is

" without imposing the sign change within 6 time
biocks. As generator doesn't have any controd

! o the water i case of run of the river small
hydro so long as the frequency permits the
deviation 1o be allowed,

| |

Or such Small Hydro project - 23MW should

be kept out of this provision considering that its
| arenewable souree of epergy at parwith Wind
" and Solar.
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